BEFORE THE AJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
' - AHMEDABAD BENCH
AHMEDABAD

1A 48/2018, 1A 377 of 2017 with C.P. (LB) No. 127/7/NCLT/AHM/2017 '

“Name of the Company: - Asset Reconstruction Company (India) Ltd.
s - Vs, T
Neesa Leisure Ltd.

Section of the Companies Act:  Section 7 of the Insolvency and Bankruptcy
Code N - o
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Hence, 1A 48/2018 is disposed of.

List the main matter along with 1A 377/2017 on 28.02.2018.

L
MANORAMA KUMARI
MEMBER JUDICIAL

Dated this the 23rd day of February, 2018.




